4887. Hydrogenation of
oils (offencgs) Bill

Committee on Private Members'
Bills and Resolutions presented to
the House on the 4th March, 1959.”

Mr. Deputy-Speaker: The que:tion
is:

“That this House agrees with
the Thirty-sixth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 4th March, 1959."”

The motion was adopted.

Mr. Deputy-Speaker: Bills to be
introduced.

Shri Hem Raj. Absent.

Shri Ram Shankar Lal. .. Absent.

Shri# Arjun Singh Bahaduria.

14.30 hrs.

HYDROGENATION OF OILS
(OFFENCES) BILL®*
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The Minister of Law (Shri A K,
Sen): Sir, I have a point of order in
regard to this. As you know, it is
not the practice of the Government...

Mr. Deputy-Speaker: May 1 put it
first?

The question is:

‘“That leave be granted to in-
troduce a Bill to provide for pre-
vention of Hydrogenation of Oils
in India and for matters con-
nected therewith.”
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Shri A. K. 8en: That i3 not the one.
The hon. Member has moved for ¥eave
to introduce a Bill to consolidate and
amend the law relating to Co-opera-
tive Societies. He did not move for
leave to introduce the Hydrogenation
of of Oil Bill.

Mr. Deputy-Speaker: He is not
moving for leave for that Bill?

Shri Arjun Singh Bhadauria: 1 am
moving for leave to introduce the
second Bill too.

Mr. Deputy-Speaker: First on the
Order Paper is the Bill that I have
mentioned and* it has preference.

=t wafeg wltfear . Sumeaw
#Ere, § e F¥ar g & wia 7 qar
T FAT 9 TF T AR JeqeawHy
T W gErT §@ F v ow faw
) 377 w1 Y eyt s
Mr. Deputy-Speaker: The question
18

“That leave be granted to in-
troduce a Bill to provide for pre-
vention of Hydrogenation of Oils
in India and for matters con-
nected therewith.”

The motion was adopted.

Shri Arjun Singh Bhadauria: I
introduce the Bill.

14.32 hrs.
CO-OPERATIVE SOCIETIES BILL
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Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to consolidate and
amend the law relating to Co-
operative Societies.”

The Minister of Law (Shri A. K.
Sen): I raise a point of order.

If you will good enough to look
to the Seventh Schedule, item 32, you
will find that the law relating to co-
operation and co-operative societies
falls exclusively within the State
jurisdiction. Previous to 1919, we
had two Acts of the Central Legis-
lature. After 1919 co-gperation and
co-operative societies became a trans-
ferred subject. Under the Govern-
ment of India Act, 1935, it became a
provincial subject and under the
Constitution, it s a State subject. So,
1 do not know how the Parliament can
really entertain this Bill at all.
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Mr. Deputy-Speaker: Has the hon.
Law Minister anything to say about
Union Territories?

Shri A. K. Sen: Yes, it may be
applicable only to the Union Territor-
jes. Then, this Biil has to be chang-
ed. Ag it is, it cannot be introduced.
It says that it extends to the whole
of the State of India.

Mr. Deputy-Speaker: The hon.
Member can argue that during the
discussion or after the introduction of
the Bill perhaps that amendment
might be made.
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Shri A. K. Sen: It is for you to givc
a ruling.

Mr. Deputy-Speaker: I am not giving
a ruling.

Shri A. K. Sen: We are really here
to assist the hon. Member. As hon.
Members know, there is a National
Development  Council resolution
which says that the law relating to
cooperation and cooperative societies
should be made simpler. That is a
different matter. It may be that all.
the States may have to legislate
simultaneously after the agreement is
arrived at amongst the States.

The reason as to why the Act of
1812 is still in operation is article
872 which continues all Acts in
operation at the commencement of
the Constitution even though some of
them may fall within the jurisdiction
either of the Central Legislature or of
the State Legislatures, as the case
may be. But that does not mean that
it becomes .a Central subject. Tt is
true that only with regard to the
Union Territories it is permissible for
Paliament to legislate. But I pre-
sume that it is not the intention of
the hon. Mover to conflne his Bill
only to the Union Territories. In
fact, the objects proclaim otherwise.

It is a question of competence,
whether as it is you can introduce it
here. Unless you amend it, I think
you cannot even give leave for in-
troduction of this Bill, because as it is,
it is beyond the competence of the
Parliament. That is the point. It
the hon. Member wants to bring a
Bill which is applicable only to
Union Territories, certainly he can
do so. That will be a different Bill
altogether.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce 2 Bill to consolidate and
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Bill
amend the law relating to Co-
operative Societies.”

The motion was negatived.

14.38 hrs..

BANKING COMPANIES
MENT) BILL*

(AMENDv

Shri Ram Krishan Gupta (Mahen-
dergarh): Sir, I beg to move for leave
to introduce a Bill further to amend
the Banking Companies Act, 1949,

Mr, Deputy-Speaker: The question
is:

“That leive be granted to in-
troduce a Bill further to amend
the Banking Companies Act,

1949.”

The motion was adopted.

Shri Ram Krishan Gupta: Sir, I
introduce the Bill.

BANK OF PATIALA MERGER BILL*

Shri Ram Krishan Gupta (Mahen-
dergarh): Sir, I beg to move for leave
to introduce a Bill to merge the
Bank of Patiala wilth the State Bank
of India.

Mr. Deputy-Speaker: Is there not
a Bill already? Perhaps there is
one.

An Hon. Member: There is a great
difference.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to merge the
Bank of Patiala with the State
Bank of India”

The motion was adopted.

Shri Ram Krishan Gupta: Sir, I in-
troduce the Bill.
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